IN THE CENTRAL ADMINISTRATIVE TRIBUNAL %

2
“Betweens -

AT HYDERABAD

ORIGINAL APPLICATION NO, 711 /99

CATE OF ORDER 8 5.,2.2001
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Dr.Ch.Kesava Rao

HYDERABAD BENCH

"e .Applicant

and

1, Union of India, _
Through its Secretary, ]
M/o Science & Technology, 3
Central Secretariat,

New Delhi=110 001,

2. The President,
The Council of Scientific & Industrial Research,

Rafi Margqg,

New Delhi-110 001,

3. The Director General,
The Council of Scientific & Industrial Research,

Rafi Marg,

New Delhi=110 001,

4, The DPirector, \
National Ipstitute of Oceanography,

Dona Paula,

Goa=-403 004,

S. The Scientist-in-=Charge,
Regional Centre of National Institute of Oceanography,
176, Lawson's. Bay Colony, Visakhapatnam=530 017.

« s sRespondents

Counsel for the Applicant $ shri B,Prayaga Murthy

Counsel for the Respondents s

CORAM:

THE HON'BLE JUSTICE SHRI V.,RAJAGOPALA REDDY 3 VICE-CHAIRMAN
MEMBER (A)

THE HON'BLE SHRI M,V ,NATARAJAN

{order per Hon'ble Justice shri V.,Rajagopala Reddy, VC ).

O

shri C¢.B.Desai,

SC for CSIR
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(Order per Hon'ble Justice Shri V.Rajagopala Reddy, vc )e

The applicant hag been("“pointed-as Junior Regearch
Fellow (JRF for short) in The Council of Scientific & Industrial
Research (CSIR for short) in 1980, The case of the applicant ig

that since then he was working with csIR with intermigent breaks

between, Hence he wag not entitled for the benefit under the

scheme for absorption,

3, We have given careful consideration for the arguments
advanced by the learned counsel on either side. .It is not in
dispute thatlthe applicant has been appointed in 1980 and continued
to work as Junior Research Pellow ang as Senior Research Fellow
till 31.,5,1985, Thereafter he left the organisation and joineq
other organisations viz,, .Andhra University, waltair where he
worked as Pool bfficer. Thereafter he joined in the Regional
Centre of National Institute of Oceaﬂography in 1989, Thus from
AU

! L + 1989 he has been
1983 he was not with the CSIR, Bsem July e
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continuously working with CSIR g@;ﬂ his services were terminated
oJﬁgégig;fbf his contract period on 18,4,1999, According to the
respondents the applicant had not worked with them from 1,6,1985

to 27.7.1989 during which period he worked in Veco Pharma Pvt,

Limited, Vizag and in a Junior College in A,P, and Andhra University

Waltair in three different spells. Only thereafter he continued to
work with CSIR till he was removed on 18,4,1999. Thus taking into
Lt pelh—
consideration the submissions made by the applicang&_the aéplicant
had not worked for 15 years continuously with the CSIR which is /
the pre-?equisite for absorption under the scheme. Considering
the representation made by the applicant, the respondents in their
letter dated 1.4.1999 had stated that the Committee did not
recommend his name for interview for absorption as he did not
fall under the criteria of 15 years continuous service as CSIR
Research Worker, “Counsel for the applicant contends that as he
wasg appointed as Fellow Scientist on 16,4,1996 under Qu%ck Hire
Scheme and completed probation, he was entitled to cpntinue as he
wastiﬁﬁ?ﬁnted on om permanent basis., But the order of appointment
itself shows that the above appointment tggfor a period ég; exceedw
ing three years, the applicant was removed after completion of
three years of service after he was appointed in 16,4.,1996,. Thus
we &6 _pot find any infirmity in the order of removal.ffThus we find
that the applicant is not entitled stricktly in accordance with the
scheme for absorption. However as it is now brought to our notice
that the period of 15 years of continuous service could be relaxed
by the Director General of CSIR in appropriate cases,on a represen-

tation made by the applicant in this regard7 If a representation

is so made by the applicant within a period of 3 weeks from today,

W | ‘ : cessde
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a thén the respondents are directed to consider such representation
for relaxation taking a lenient view in the matter since the
applicant has been assoclated with CSIR from 1980 though with
intermitent breaks of serVice’within a period of three months

from the date of filing the representation.,

4, The 0.A, is accordingly disposed of with no order

as to costs,

. O Lo

) 7, ) (V.RAJAGOPALA REDDY)
ember (A) Vice~Chairman

Dictated in Open Court,

s Dat§g£Sth February, 2001, %lx
' ’ \
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